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This morning I came from New York. My
flight No. was 106 fiom New York and via
London it came to Bombay. Afld from
Bombay I came to Delhi by flight No. 109.
My luggage was booked from New York
directly to Delhi and I arrived here at 3 in the
morning. After my arrival here, my luggage
consisting of two suit cases wa” not located.
On enquiry, they said that it will follow from
Bombay. 1 waited fW another three flights
which followed, till 6 A.M. It did not arrive.

THE VICE-CHAIRMAN (SHRI R.
R"MAKRISHNAN): You must thank God
that you arrived safely.

SHRI MANUBHAI PATEL; All my clothes
were in my suit case. I have come with unwashed
clothes. I should not say it here, I know. This is
the difficulty faced by lot of ordinary people also.
Then they said : "You may lodge your
complaints. I said: "I want my two suit cases. I do
not want to make any complaint". They said: "We
will inform Bombay". I then asked them. "Can't
you telephone to Bombay? Have you not got
som, link with Bombay?" They replied: "We have
booked a call to Bom-i> bay. We will receive
their reply". After coming here at 10.30 or 11
AM. 1 again telephoned to the Manager. His
reply- was: "We have booked a call to Bombay to
locate your luggage". I requested the Hon'ble
Minister for Civil Aviation. He was kind enough
to pass a message. But up-tin now there is no
success.

I have to leave to day. I came this morning to
attend Parliament session. ' I have t, go back to
my home town without my luggage. This is not
only my personal experience. At the airport |
saw—I counted them—more than 90 pieces of
baggages. People were standing here and there.
One lady had come from New York with two
young kids. She was going to Patiala because
her brother-in-law had expired. She had four
pieces of 447 R. S.—9
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luggage. She was yet to receive one out of
them.

Is this the efficiency of Air India? We often
speak about the efficiency Of Air India and
the huge profits they have made las" year and
before that. But as far as the organisation
aspect is concerned and as far as the ma-
nagement of international luggage is
Concerned'. 1 think there is utter failure.
Through you, I request the Government to
kindiy look into this and see that the
passengers are not harassed like this.

RESOLUTION FOR PROVIDING FREE
AND COMPULSORY EDUCATION FOR
ALL CHILDREN UNTIL THEY
COMPLETE THE AGE OF EIGHTEEN
YEARS

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Let us now take Up
Private Members' Resolutions. Shri Maurya.

SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh); Sir, I beg to move the
following Resolution:

"Thi; House expresses its deep concern
over the fact that even after thirty six years
of Independence the number of illiterates is
on the increase which is one of the major
causes in weakening the fabric of national
unity by en-. couraging flssiparous
tendencies in the name of caste and religion;
and therefore, enjoins upon the Government
to take expeditious steps, by amending the
Constitution, if necessary, for providing free
and compulsory education for al children
until they complete the age of eighteen
years as an initial measure to combat
iliteracy, poverty i the scourge of social
evils and to strike at the root of various
flssiparous tendencies in the country."
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from the draft Constitution, pages 14—36:

"Every citizen is entitled to free primary
education and the State shall endeavour to
provide, for a period of 10 yeara from the
commencement of this Constitution, for
free and compulsory education for all
children until they complete the age of 14
years."
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" am not prepared t, accept the
amendment of my friend, Mr. Nazi-ruddin
Ahmad. H, seems to think that the objective
of the rest of the clause in article 36 is
restricted to free primary education. But
that is not so. The clause, as it stands after
the amendment, is that every



263 Resolution for providing [29 JULY 1983] until they com- 264

free & compulsory education
for all children

[Shri Buddha Priya Maurya]

child shall be kept in an educational
institution under training until the child is of
14 years. If my hon. friend, Mr. Naziruddin
Ahmad, had referred to aticle 18 which
formed part of the Fundamental Sights, he
would have noticed that provision is made
in article 18 to forbid any child being
employed below the age of 14 years.
Obviously, if the child is not employed
below the age of 14 years, the child must be
kept occupied in some educational
institution. That is the object of article 36
and that is why I say the word "primary" is
quite inappropriate in that particular clause
and I, therefore, oppose th, amendment."

And the words "Primary Education" were
dropped.
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"The State shall endeavour to provide,
within a period of 10 yearr from the
commencement of this Constitution, for
free and compulsory education for all
children until they complete the age of 14
years."
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This article is under the Chapter on

Fundamental Rights. It is not under the
Directive Principles, as Article 45 is. It says;

"No child below the age of fourteen years
shall be employed to work in any factory
or mine or engaged in an, other
hazardous em ployment."
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now you collect your
thoughts and speak at length.
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“We have still much to do te
provide free and compulsory educa-
tion to all children up fo the age of
14, All of you know the situation
in your own State. I should like to
stress the importance of the educa-
tion of girls. One more point. In
my own State T fing that text-books
neeq revision, although some action
has been taken, We must, all of us.
try to aveid any iype of parochial
communalism, casteism of anything
that can bhe divisive. They can
create problems for sections of the
population within  the State or
within itg neighbouring State.”
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The questions were proposed

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN); Now the Resolution
and the amendment are open lor discussion.
Mr. Shiva Chandra Jha.
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DR. MALCOLM S. ADISESHIAH
(Nominated): Mr. Vice-Chairman, I heard in
the English translation that Mr. Hukmdeo
Narayan Yadav's amendment is that private
schools are to be banned, whereas the official
amendment of Mr .Hukmdeo Narayan Yadav
circulated to us says "for closure of public
schools to achieve uniformity in education."
May I know from you which is correct?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): It is "public schools".
That is the correct version.
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B9l & "IT IAH IF AvE AT 4@
wara frar stiar 2t oty war wiar 2 fw
Jinnah fought for the freedom of the country
and nobody else among the Muslims, then
what do you expect from the children who
will come out of the school? (Interruptions) If
he fought for the freedom of the country,

many nationalist Muslims also fought for
freedom.

€
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THE VICE-CHAIRMAN (SHHI DINESH
GOSWAMI): I don't think we should 2° ®to
this controversy. The hon. Member has raised
a valid point. The hon. Minister will look into
it, and if such discrepancies are there, h, will
see that those are removed.

SHRI BUDDHA PRIYA MAURYA: It is
a very valid point.
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DR. MALCOLM S. ADISESHIAH: Mr.
Vice-Chairman, Sir, I rise to support Mr.
Maurya's important Resolution. I support the
intention of that Resolution, which is the
eradication of illiteracy in India in the
shortest possible time.

Now, I would like to begin with first by
defining illiteracy, child illiteracy, which Mr.
Maurya refers to in his Resolution and that
there should be free and compulsory
education for
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all children up to eighteen years of age. The
acquisition of three r's, reading, writing and
arithmatic, which is obtained by a child when
he completes five years of primary schooling.
On that are built the other skills of learning,
geography, history, national problems, arid so
on. The second type which Mr. Maurya hints
at but does not deal with is; adult illiteracy.
The definition there also is the acquisition of
reading, writing and arithmatic. In addition,
the three r's, should be learnt in the context of
some income earning skill, which is what the
adult is interested in, this is also what the
should have. He is not interested in three r's
only, but with practical application. And",
thirdly, today, particularly for us in India,
adult literacy should include not only the
ability to read the word but to read the world.
This is the awareness, the consciousness of the
exploited condition of the illiterates in th,
country. With this definition of illiteracy,
referring to child illiteracy and adult illiteracy,
I turn next to the question of numbers. As far
as child illiteracy is concerned, my
computation is, I see the Deputy Minister of
Education here, that there are 70 million
children, who are either out of school or who
have dropped out befor, class 5. I see the
UNESCO definition of literacy, which is also
our definition, is that a child must be for five
years in school to acquire literacy. And we
will see later on and I will mention to you that
our calculation ig that "64 per cent of children
drop out before class 5, which means that 64
per cent of primary school chilrden are
illiterates because they drop out. The figure
given by the Ministry is that girls drop out
number is 69 per cent, whereas the overall
drop out percentage is 64. Now, therefore,
child illiterates include, I would say that those
who are left out of school. The Government's
calculation is that today, as of today, in the
case of boys it is 5 per cent, i.e. those who are
left out, and the percentage of girls in the case
of left outs is 38 per cent. That means that
according to the latest in-
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formation that I have that 21 per cent of those
who ought to be in school are not in school. If
you add this figure of drop outs, which is 64
per cent, and left ours which is 21 per cent,
you come to this figur, of 70 million child
illiterates. Seventy million of the children of
our country today have no education and no
opportunity. When it comes to adult illiteracy,
the number is 240 million.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Dr. Adiseshiah. I should not
interrupt you, but what would be the
percentage in the case of girls? According to
you 64 per cent of the girls drop out, what is
the left out?

DR. MALCOLM S. ADISESHIAH: The
left out, Mr. Vice-Chairman, is 6 per cent in
the case of boys and 38 per cent in the case of
girls.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Sixty four per cent and thirty-
eight per cent will make it more than 100
per cent....

DR. MALCOLM S. ADISESHIAH: Left
out is one category and drop out is another
category. You cannot add up these two
things.

SHRI BUDDHA PRIYA MAURYA: The
same figures were given by the Education
Minister in {he other House.

DR. MALCOLM S. ADISESHIAH: Mr.
Vice-Chairman, in relation to Mr. Maurya's
Resolution we are talking of 310 million
Indian illiterates, child and adult. This is what
we are talking of aga'inst the figure of 700
million of total population that Mr.. Maurya
referred to.
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The third point I want to make is that he
mentioned that whereas illiteracy has been
numerically going down in these 30 years, in
the sense that enrolment has been increasing,
in reality it is not so. In the first fiive years, we
have got more than 80 per cent under
enrolment and the Ministry believes, and 1
agree also, that the normal enrolment will
reach 100 per cent by 1990; this is possible.
But the problem is that 64 per cent of that
normal enrolment however join the ranks of
illiterates and thus illiteracy in terms of
numerical enrolment is increasing. Adult
literacy also has been improving, adult
illiteracy not increasing in percentage terms
but increasing in absolute terms. For instance,
in 1951, 81 per cent of Indian adults were
illiterate; today it is 64 per cent. Therefore,
illiteracy percentage has fallen from 81 to 64
per cent. But abso, lute numbers have
increased. It was 17 crores, or 173 million in
1951; today it is 240 million.

The main point where I disagree with Mr.
Maurya's Resolution is. I do not believe, as he
says that illiteracy has resulted in weakening
the fabric of national unity by encouraging
fissiparous tendencies in the name of caste
and religion. I believe that of course illiteracy
has weakened the fabric of national unity;
with that part I agree; but those who are cas-
teists or those who are communalists, like me,
like him, are all educated people. It is the
goondas who bring disunity; all the goondas
whether in the North or the South are
educated people.

SHRI BUDDHA PRIYA  MAURYA:
That is why I said they ar, capable enough to
exploit and misguide th, illiterate people. If
the people are literate, they will not be
misguided.

DR. MALCOLM S. ADISESHIAH:
Mr. Maurya, you know that all the trouble in
the world is caused by educated people.
Hitler and Nazis were highly educated; It-
alian fascists were highly educated. There-
fore, we must not assume that education
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will promote understanding. It is not so

simple.

SHRI BUDDHA PRIYA MAURYA: 1
talked of generality; exceptions are there.

DR. MALCOLM S. ADISESHIAH:I
support you for two reasons. First of all, I
support you if you mean that illiteracy
weakens the fabric of national unity in th,
sense that it introduces grave inequalities in
our society. At the time of Kot-hari
Commission Report, We had an official
survey and it showed that 80 per cent of those
who finish High School and university
education in this country come from the top
20 per cent of the society. In the bottom 80 per
cent ar© those who do not finish High School
or college education. Therefore, w, have two
groups in our Indian society: the rich and
well-to-do people and poor illiterate people. I
agree with Mr. Maurya if he means that illi-
teracy breaks the unity of our society and it
creates a pluralistic society with majority of
people poor and a rich minority. Therefore, we
need to abolish illiteracy in order to move
towards an equalitarian society or a socialistic
society as provided in our Constitution.

The second reason which is v$"y important
for the poor man is, I think, that through
education, the poor can improve their
earnings. And one way of abolishing poverty
in the country is by bringing education to
them. But that is not mentioned in the
Resolution. Now I just want to say that the
Russian Economist, Strumelin in 1921 wrote a
letter to Lenin, of which I have a copy, in
which he said that all the money that you are
now investing in creating these great hydro-
electric plants must be supported by parallel
investment on education.

He pointed out that one year of primary
schooling for workers will increase produc-
tivity by 30 per cent, whereas, by working on
these dams for one year, productivity
improves only by 12 per cent. There are
similar stdudies which have been made all
over the world which have shown that
primary education, improves productivity.
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I was examining the World Bank report. It is
seen therefrom that those countries which have
70 to 90 per cent illiteracy have a per capita
income of Rs.  1.00 countries  which
have 50 to 70 percent illiteracy have
double that per capita income-"we are
in this category—Rs. 2,400, and those
countries which  have ten per cent
illiteracy only have a per capita income of Rs.
8,000. This is a clear evidence to show that lite-
racy means improved productivity, im-
proved skills and improved earnings. And
studies which have been made by us, eco-
nomists, in India show that the highest rate
of return comes from primary education and
literacy.  The figures vary from 16.1 per cent
to 20 per cent. Th, return on educating a
child and adult is the highest, at the first level,
primary level, whereas the lowest rate of return
(6—38 per cent) comes from B.A. and  B.Sc.
I would, therefore, say to the Government— and
I have said this to my Government— 'Please
spend less money on college and university
education and spend more moeny on primary
education and  on literacy' because this is
what is paying the country. Now, the question
is, where do we go from here? I believe, what
is needed in the case of child literacy is not
more money. It is better use of the enormous
amount of money which the Government i hay
allocated. I must congratulate the
Government.  From the start of the First Plan,
we have been  putting enormous amount of
money into primary education. But we hav, not
been using it adequately so that we hav, this
problem of drop-outs. Recently, a sociologist
made a study of drop-outs. He found that if
the children in a particular village, who were
spending their time in the sugar plantations,
cutting and earning money, went to school,
instead of working in the sugar plantations,
the family will starve.  Therefore, the pro-
blem of drop-outs is linked to the problem of
poverty and the only way we can solve the
problem of drop-outs and left-outs is by making
sure that the parents get some money in order
that their children can go to school.

As far as adult education is concerned,
adult literacy is concerned, I would like
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to say that in the Frst Plan, we spent only Rs.
5 crores out of Rs. 153 crores which was the
amount allocated for education; in the Second
Plan, Rs. 4 crores out of Rs. 273 crores; in the
third Plan, Rs. 3.3 crores out of Rs. 597
crores; in the Fourth Plan, Rs. 4.5 crores out
of Rs. 786 crores and in the Fifth Plan, Rs. 8
crores out of Rs. 1,286 crores. This shows that
the proportion of amount spent on adult litera-
cy out of the total amount allocated for
education has been coming down. It was 3.3
per cent in the First Plan, it came down to 1.5
per cent in the Second Plan, to 0.5 per cent in
the Third Plan, to 0.6 per cent in the Fourth
Plan and to 1.4 per cent in the Fifth Plan.

Mr. Vice-Chairman, I was a witness to this.
One of the contributions which Mr. Morarji
Desai made, and he got the Janata Government,
his Government, to go along with him, was to
put adult education as a priority item for the
first time in India and h, allocated Rs. 200
crores for it in the draft Plan 1978—83. Now,
the present Government has taken up the prog-
ramme and has allocated Rs. 128 crores out
of Rs. 2,500 crores. This means, a jump from
one per cent to five per cent has been made by
the Government. This is really a
breakthrough. I must say to you, Mr. Vice-
Chairman, it is not the Government which is
now lagging. It is we, the intel-literacy, 1
remember, when Mr. Morarji Desai allocated
Rs. 200 crores for adult literacy, 1 was
the Vice-Chancellor of the Madras
University at that time. My colleagues, other
Vice-Chancellors come to me and told me 'Let
us go and meet and tell Mr. Desai 'why are
you wasting this Rs. 200 crores, money on
ault literacy?: give this money to us. The
University  Vice-Chancellors did a big
propaganda at that time. Today Mr. Vice-
Chairman; [ must honestly say that the
intellectuals do not believe that primary

education and adult literacy is the fir-.t
priority. They believe that university
education, higher education and  research

are  important.
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Therefore, may I say that the political will
shown by the Government, where Shri
Maurya referred to the statements of Mrs.
Gandhi and the increase from Rs. 5 crores in
the Fifth Plan to Rs. 128 crores in the Sixth
Plan, big jump, that must be supported by us?

Finally, Mr. Vice-Chairman, I think the
implementation does not depend upon Mrs.
Sheila Kaul or Mrs. Gandhi, it depends upon
the State Governments, the districts, the
blocks and the Panchayats. It is there that we
are weak and they should be strengthered.

Now Mr. Maurya mentioned the city
percentage of literacy. T have got the figures
here. I think the worst illiteracy is to be found
in U.P. there it is 88 million, in Bihar it is 51
million, in Madhya Pradesh it is 37 million, in
Andhra Pradesh it is 37 million, in
Maharashtra it is 33 million and in West
Bengal it is 32 million. In all these states it is
about 30 million. So, these are the six Slates
which are in the most serious position. If any
priority is to be give'! by the Government,
State and the Centre, I would say that these
six states should be given the priority. Kerala,
Punjab and Tarnl Nadu are in a favourable
position as far as literacy is concerned. I am
afraid, Mr. Vice-Chairman, now this 'literacy’
would be another new factor dividing our
country into States which are more advanced
and which are backward. We have got other
things making us forward and backward
States, but literacy might be one of them.
Therefore; 1 believe, all efforts should be
made at (he State level, district level, to
implement this excellent programme. And
there I do not agree with my friend Shri
Hukmdeo Narayan Yadav who put forward a
resolution to abolish public schools. Well, he
says 'private schools', but he means public
schools, be means the convent schools, he
means the Delhi public schools. First of all,
this is a reflection on the society's inequality.
If our society is unequal, education will also
be unequal. You will not make society equal
by just abolishing the  schools. In fact,
these
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schools are means by which voluntary
agencies are contributing to the innovative
nature of the education system. There fore, 1
believe that in this area of child literacy and
adult literacy where all—all, Centre, State,
village Panchayat raj institutions and
voluntary agencies should work together, and
to that extent I do not agree with Mr.
Hukmdeo Narayan Yadav's resolution and
support the resolution of Mr. Maury a.

SHRI NEPALDEV BHATTACHARJEE
(West Bengal): Thank you, Mr. Vice-
Chairman, for giving me this opportunity to
speak on this Resolution. Hon. friend Maurya
has asked for khule dil se samarthan. I will
support this resolution but not
wholeheartedly. I can but open my heart to
support him with a little doubt, while
explaining the Resolution, he correctly
mentioned something but h, is absolutely
correct on some wrong points. You' have
never explained why after 35 to 36 years you
had to move this Resolution, what the reasons
are behind this Resolutio what the social and
economic background is which prevented you
from eradicating illiteracy from the country.
You never spelt out this aspect. I do not know
whether you want to bypass this aspect. What
your desire is I do not know because you are
on that side and it would be very difficult for
you to say that it is the Central Government
which is responsible for this huge illiteracy
which has com, from 302 million to about
400 million according to 1981 census.

[The Vice-Chairman (Dr, (Shrimati) Najma
HepdiHa) in the Chair] Who is responsible for
that? How are you ?oing to change it? Only
one change in our Constitution will not
change the situation. Whatever figures you
may give, or on. my part I can give, the
question is, what is the fact? The fact is this
that the percentage of literates is remaining
static because it is just what is required to run
this economy, to run this society. As it was
said by the British, the motto of education in
our country is still the same. That is why
despite whatever was written, in
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our Constitution in Article 45—you have read it
out; I do not want to read it out— I about
children upto the age of 10 or 14 getting free
education, they will not get it. The reason is not
spelt out. Hut let me say this. You may differ wih
me. The reason is that if you produce more
literates, it will cause harm to the classes which
are ruling the country. That is the basic reason
behind it. I know. it is very difficult for you to
say so because you are on that side. But if you go

and examine the situation why after 36 years of
Independence, you are bringing this Resolution.
if you are alone and there is nobody to reply to
and if you ask yourself, the only reason you wil
find is this. The rate of illiteracy in our country
has remained static at 70 per cent almost becausg
only 30 per cent is required to produce what we
are producing now. This is the number of en-
gineers required. A certain number of engineers
are required to produce all this, the Tatas, Birlas
Dalmias and Singhanias— whoever are there—
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require only 30 per cent of the engineers. The

MBBS medicos or the students who are passing

examinations are fa> those who can afford to pay
Rs. 10, Rs. 20, Rs. 50 or Rs. 60 as fees for just
getting a prescription. But 70 per cent illiterates
have remained where they were.

Dr. Adiseshiah also said that the Central
Government is spending enough. But I cannot
understand one thing. While other States in
Asia are spending so much on education, why
are we ao: spending as much? According to
the UNESCO Report— I will read just one
sentence because I do not know wha' is the
tirna allotted to me, only the Vice-Chairman
can say ...

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NA.TMA HEPTULLA): Everybody
is to speak for 15 minutes. If you speak less, I
will be very happy.

SHRI NEPALDEV BHAITACHAR-JEE:
I will definitely like to make you
happy.

I just ant to read one sentence from the
UNESCO Report for Mr. Maurya:
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"Unfor ..'entely, the. corresponding
figures will show a rapid r*. iro>n 55 per
cent to 70 per cent ..."

i.e. mass illteracy percentage—

"..in Asia mainly due to large increase in
the number of illiterates in India."

s uferaTe # geadr an €1 My
g A e fwe gwar fqea
You never said why When
a State like Brazil is spending 3.4 per cent
out of their whole budgef ...

it is so,

DR. MALCOLM S. ADISESHIAH: Of
their national income.

SHRI NEPALDEV BHATTACHAR. JEE:
when th, percentage of illiteracy is 33.3, we
are spending only 2.8 per cent when our
illiteracy percentage is 70. What exactly is the
reason for this? So I have to differ with Dr.
Adiseshiah when he says that enoimgh money
is being spent on education.

DR. MALCOLM S. ADISESHIAH: On
primary education.

SHR1 NEPALDEV BHATTACHAR-
JEE; I agree with him that money is not being
spent properly. [ also want to differ with Dr.
Najma Heptulla, who is now sitting in the
Chair, but who was speaking at that tim, from
that side, that more attention should be paid to
higher education. I want to know from you,
while you are placing this Resolution here,
what  the basic conception of education
is.  What is the basic concept of education?
Do you want everybody to have  Ph.D., or
mass education? There you lack one
thing— I am sorry to say that—and that is
political will.  If that will is there, everything
is possible. 1 can give you one example, that
of Vietnam. In 1954, in one part of Vietnam,
North Vietnam, the  President, who was the
beloved leader of the working class of the
world, Ho Chi Minn, gave a call to reverse the
number. The percentage of literates was 27.
He said, "Reverse.
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Make it 72 in two years." They made it ’ 7. It is
a question of political will. That you have to ask
yourselves. While ' placing this Resolution, vou
hav, to ask whether those who are in the ruling
party for the last 35 years and who are in the
Government are having this political will' or rot.
This is the question.

Take the case of West Bengal Very
correctly Dr. Adiseshiah pointed out, "What
can the Panchayats do? Why will a child go
to primary school if he is earning Rs. 2. by
way of collecting woods from a forest?" That
is why the West Bengal Government is
spending Rs. 30 per family if the parents send
their child to the school.

AN HON. MEMBER; What is the average
turn-out?

SHRI NEPALDEV BHATTACHARIJEE: 1
am telling this. For the tribals, for the
Scheduled Castes and Scheduled Tribes it
varies. Th, minimum is Rs. 30 that they are
spending by giving it to the parents to leave
their child in the school. That is No. 1. No. 2,
they are provided food, clothes and books
free.

The question is that in this Resolution it is
not there as to what mode of education should
be there, whether it should be higher
education on which we should give more
emphasis or more emphasis be given to
higher education. Shrimati Najma Heptullah
was asking for more emphasis on mass
education. That is where the question of
literacy and illiteracy comes. Our whole
attention up till now been on higher
education. It was an honest confession by the
ex-Vice Chancellor of the Madras University
that th, vice-chancellors and the intellectuals
ar, asking for more and more emphasis on
higher education and also that we are a part of
that. I am also in a students' organization. We
also do the same mistake saying that more
facilities should be given for it, and not for
the other level. Why?

I have to repeat. I do not know whether
you deliberately tried or not, but you tried to
derail th, discussion bringing religion into
education. It is not only the

[RAJYA SABHA]
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Muslims who arc responsible for it. The
Hindus arc also responsible for it. You can
give some figures and say that where the
Muslims are in good numbers the percentage
of illiteracy is higher. That may be true. But
you canot justify the whole thing, whatever
has been happening in this field since
Independence. You cannot justify by saying
that religion is responsible for this or for that.
All of us are res-posible. And the topper of the
list is the Central Government, those who have
been ruling since Independence. It is rot we
because I am from a different party., It is not
we who are a party to this wrong attitude
towards education. In West Bengal, whatever
we can do in regard to education, we are trying
to do. So many things you have heard. 1 am
saying another thing. We are spending 24 per
cent of our total budget on education. It is so
because we agree with what Dr. Adiseshiah
said right now, that it gives a better output. It
will give us dividends, tomorrow or day after
tomorrow, if we spend more on education.
That is what we are trying to do. Our whole
attitude is towards mass education. That is
why we are spending more than 40 paise per
head, whereas the Central Government is not
spending evert 4 paise per head. There again I
have to come to the old phrase that I have
already said that it is a question of 'political
will'.  (Time bell rings).

I am within twelve minutes or something
like that.

THE VICE-CHAIRMAN DR. (SHRI-
MATI NAJMA HEPTULLAH): I am
giving you the indication. Another two
minutes, you can take.

SHRI NEPALDEV BHATTACHARIJEE: 1
just want to mention one thing. Again I have
to differ with you, Dr. Adiseshiah. It was 4.30
per cent in the First Plan out of th, total
Budget. In the Sixth Five Year Plan it came
down to 1.1 per cent. How is it? My
difference with you is only this. What exactly
do we want to do by reducing the amount of
expenditure from 4.39 per cent to 1.1 per
cent? Exactly what do we want? Again [ have
to say that this is a question of attitude. One
resolution will not do. Tonnes

'
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of resolutions you can print. Thousands of
resolutions we .can pass. Gallons of tears w,
can shed from our eyes. They can be crocodile
tears. That can make the roads slippery. But
what exactly do you want to do? I whole
heartedly support the Resolution.

»

ET 1 - ¢

x4

q Sa%T ZITE2E 992
HagT FOAF ) AR 7 7OV ATgS
g f& foo@ 35 @t § gwa THF1
1 7l 440 ?  fag agfay f& am
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o~

5

Why? While supporting your Resolution 1 tell
you that it is not going to be implemented.
There is no Government in India which can
implement it. Even if all of us agree cent per
cent, 110 per cent, with this Resolution, there
is no Government to implement it. Since the
Independence there was a break of only two-
and-a-half years when you can say that
another Goverrment came. Otherwise it is
father and daughter only, except five years.
There is no political will, and there is no
political conception. There is no attitude
towards education which can implement your
Resolution. You have gone from 14 to 18.
Thank you very much for adding four years
more. Let us finish 14 years.

SHRI BUDDHA PRIYA MAURYA:
Education has been a State Subject and then it
was also made a Concurrent Subject. ~What
are the States doing.

SHRI NEPALDEV BHATTACHAR-JEE:
What are the States doing? I have given the
example of one State from where I am
coming. It is 24 per cent. And you can speak
about the States from where you arc coming.
It will be nice then. Let us speak about our
States. Most of the States are ruled by the
same party which is ruling the Centre.

Again i am coming to politics. I am
coming from a political party. I cannot throw
away my political ideas.
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I am giving my wholehearted support to
your Resolution. But it is not going to be
implemented. There is no Government at the
Centre which can implement it. With these
few words I support your Resolution,
opposing obviously that part which, is saying
that illiteracy is responsible for those
maladies. I oppose it because I do not believe.

I also share th, view of Dr. Adiseshiah, that
it is we, literate persons, educated persons,
who are dividing the country: it is not the
illiterate. We are planning for that (Time bell
rings)

Isit over? Thank you, Madam.

SHRIMATI USHA MALHOTRA:
(Himachal Pradesh): Madam Vice-Chairman,
I must thank you for the opportunity that has
been given to speak on this burning topic.

I must congratulate my honourable col-
league, Mr. B. P. Maurya who has brought this
very relevant Resolution which ought to have
come much earlier. But I must say that he has
risen to the requirement, the need of the hour,
today. Before I go on to support this
Resolution, I would like to say that just now
my hon. colleague from the opposite side said
that we had a whole 35 years to plan and
implement the educational system in this
country. Let me tell him that because from
tim, to time we had been reviewing our
education system, today India stands out as
one of the biggest sources of man-power for
skilled people. Today you see the monumental
achievements that we have made in the fields
of technology, science and industry. I must
congratulate the Government on this
achievement. But at the same time, I would
say that the legacy which had been left over by
the British to us by way of the educational
system is probably something that we should
have done away with absolutely much earlier.
There has to be a radical change; there has to
be a pragmatic solution to the whole problem.
I share th, concern of all my hon. colleagues in
this House and of the country at large. It is
through education that we seek

s
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to better ourselves, better ourselves as indi-

viduals, and to shape our consciousness

according to the requirements and needs that
our country poses and the global situation
poses to us today.

The growing number of illiterates in the
country are responsible, according to me,
for weakening the society's fabric today.
The moral values have been eroded; human
values are being thrown down the drain.
Why? It is only education that rounds off
all the angularities in a person. It shapes
you to face the situation; it improves and
works on you to become a good citizen of
yuor country and a citizen of the world at
large. The national character today faces
a crisis. Why"! Because there is no res
pect left for th, follow-human being. The
social concern has to be there. I think
if the social concern is not there, then the
society will seem to decay. I feel that
through this forum, through this august
House, we are able to raise a big question
in the hearts of those who seek to improve
upon the society and to make it a vehicle
of development in this country. If the na
tional character is damaged, r think
national unity also faces quite a serious
situation. Today the regional parties have
raised their heads. Why? What 1 feel
is that the nationalism which should have
come through the national character is not

there. "TAE?

Education would help us to see th, pro-
blems in the right perspective—problems that
face us in a family, which is the basic unit of a
nation, problems that face the country and the
various regions in our country. Fissisparous
tendencies and activities have been* let loos,
and there is a hue and cry raised on the basis
of caste, creed, religion, race, language and
what not—everything on the face of this
earth. It is quite frustrating at times. I think we
should not lose heart. We have a rich cultural
heritage that stands stoutly with us. It has
saved us from times immemorial. I would say
that as compared to the West, we hav, stood
well the impact of those winds of change
which have crossed over the boundaries of
different countries, These winds of change
have not spared us
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also. Good or bad, they strike al lof us at our
roots. We are lucky as compared to the rest of
the countries of the world. India has been able
to just take m a fraction of the turbulence that
is all over. I have been all the world over, and
I tell you the complete erosion of human
values and moral values have led to so
many social evils that I do not find words to
express over there. The entire fabric of that
society — they call it developed — 1  think
there is  a big backslide in that. We  still
maintain  certain values here. We are
proud of it. But at the same time our head
hangs in shame when we think of  the
problems that we create. We seek to remedy
them  through the Government, through
the policies and programmes of our beloved
Prime Minister, Shrimati Indira Gandhi.
Family planning was taken up. What
happened. The political parties tried to cash
upon it, to turn it to their advantage. It
was a. national programme in the national
interests, and it was given a different
colour. Why? Because I think the regional
parties or the political parties sought their
interests far above the national interests. I
would urge upon my friends across the
floor, there is very little time left now. Mark
my words — you have to cooperate  to see
that  we pull ourselves out of this crisis.

It is not  merely a question  of education.
It is aquestion of moral ralues. Each
one of us, as citizens, responsible citizens,

has a duty to perform. My honourable
friend  just mentioned about the
fundamental rights. But I know he is very
sure and each one of us is sure that to every
right there is a duty entailed to it. There
should be heart-searching, in  every
Indian ~ whether that duty s being
performed or not. Duty towards oneself
does come in, but duty towards the society
from which we draw such a lot, should
precede. There is so much give-and-take.
Have you seen that the society is in good
health? 1 think education does come in at that
time and education is the answer to better
ourselves, to  better our records. We see s«
many things around, anti-social activities,
anti-social elements, anti-itational elements,
going round surreptitiously, trying to
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strike at the very roots of our nation, only to
carve out a place for themselves. That was
what (he British left us with us a parting gift.
They tried to play one ground against another,
one religious group against the other. We
realise independence is there. We realised it
only so far as our rights are concerned. As far
as duties are coijcernd, we say what is the
Government doing about it? Let me ask each
one of us as to how much we are contributing
towards the implementation programmes in
the different regions? There has to be
involvement of the people around by the
masses. In that we come to teachers. I think
teachers are the worst sufferers. They do not
enjoy the same status, they do not enjoy the
same respect from the students. Why? We
have to think about it. It is because education
is lacking at some point a vital approach
which probably could have sorted out this
problem. Yes; have we realised that all that we
have done to improve, has been diluted by the
population explosion? Have we realised that
we have added another sub-continent by way
of population to what we had when the British
handed over India to us? It is very well for the
Opposition parties to come up and say, "Well,
what have we done after 35 years?".

Let me ask them this question. When we
really wanted something to be done on the
family planning front why did they come as
obstacles and tried to divert the attention of
the nation from what was much needed at that
time? And today see the magnitude of the
problem.

Education should be there. But I would say
that we have to give a new dimension to it.
My hon. friends over here on the Treasury
Benches and across have given statistics. [
will not waste more time in giving statistics.
But the population explosion and the
population growth is like a canker eating into
the very vitals of the society. I think this
population explosion could b, attributed to
illiteracy. 1 would say no. There is a socio-
economic background to the' whole problem.
We have diverted so many items
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of our twenty-point programme for rural
development and that is the reason why today
you find more literate people. They have
more duties on them. The problems are
colossal. 1 think there is a Herculean task
before us. A colossal effort has to be made to
sort all that out. I believe that a national
policy on this issue has to be framed. Let it
not be too late. Let education be a Central
subject. Let our youth get a uniform edu-
cation and uniform opportunity in all the

four corners of the country. There are
oackward States; there are advanced States.
The educational system is quite different. In
other countries which have progressed, I think
they have seen to it that there has to be a
binding or cementing force and that comes
through the mother tongue. We 'have' to assert
that we have to have a mother tongue and it
has to be in clear terms Hindi. Why? It is not
because (f North versus South. It is the need of
the hour to bind us all together. We in the
North are prepared to learn the languages of
the South, with open heart. I tell you we have
no inhibitions about that. They are our lan-
guages; they are all Indian languages. The
education system has to take in itself the
language problem first. It is only through
language we can impart education. There has
to b, a medium and it has to be language. Let
us all put our heads together. We have South
Indian languages, we have Urdu, Punjabi,
Malayalam, Tamil etc., and have Bengali.
They arc our languages. Let us be proficient in
those languages also. We do not object to it.
There are countries all over the world which
are going in for so many languages at the same
time. But basically, the regional language
should be the language in which the student
has to be imparted education. When the
students go to the higher classes or have to go
out of their respective States, they have to
have one cementing language that should be
Hindi. Later on, if need be, there has to be an
international language. And that international
language should be English. I had been to
Russia, China, the States and to the European
countries. I think I had
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been to all over and I have seen that people
who do not know English get lost. Here again
it is education which grooms you to be the
citizens of the world. For that you have to
hav, Hindi and English, both.

AN HON. MEMBER: Why?

SHRIMATI USHA MALHOTRA : Hindi
why? Because it is unders;ood or
understandable in the North and now also in
the South, East and West — it is only a
question of degree. But there has to be a
transition period. There 5 p.M. has to be a
transition period till the South also picks up
and we also pick up from the South and there
has to be an attitude of give-and-take and we
should feel that we are from the same country.
There is no denying the fact that we have a
rich cultural heritage.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA): You have to
conclude now; you have already taken fifteen
minutes.

SHRIMATI USHA MALHOTRA: 1 would
like to mention in this august House that we
are fortunate in having a leader in our beloved
Prime Minister, Shrimati Indira Gandhi, and
we are fortunate to have the superb socio-
economic programmes that she has given for
all of us to implement and we have to see that
they are carried to the lowest rung of the lad-
der. We have to have the machinery for it and
it is no use drawing up policies without the
machinery. It is no wuse drawing up
programmes if the implementing machinery is
not also with you. So, the help of that
machinery is also to be taken. We cannot
throw it away by saying that it is bureaucracy
and it stands in our way. We are there; they
are there; and our roles are complementary
and supplementary. We can sit across the
table and we can sort our our problems and
come to a solution. Of course, a direction has
to be shown at one stage or the other and
the time has come
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when we cannot and the nation cannot wait
any longer. We have to decide upon one
common language and we have  to decide
on adopting a give-and-take attitude in the
North and in the South. Itis India first and
India last. That attitude should develop. We
have to preserve the unity and integrity of
our country. Regional parties have come up
now. Why? The system was  different, the
approach was different, and 1 blame this
on the British legacy which was handed over
to us. I blame that legacy only for this be-
cause in it were the seeds of anti-nationalism
and the anti-social activities that are being
pursued by the society now. They did not
want India to be one; they wanted India to
be disunited only. So, before they left, they
saw  to it with care that India was divided.
Of course. Madam Vice-Chairman, you
mentioned that there was a great
contribution from the Muslims as well. Yes.
They are our brothers and that was why the
remorse was great when they parted. They
belong to us and We belong to them. Today,
even if someone says that Pakistan is there,
it is very difficult to believe that they are a
separate entity or that they are having a
separate culture or that they are a separate
nation because we have common links.
There may be something in between. But
education did make us feel as one. The cultural
heritage that we have inherited does not
come in between them and the rest and create
any better. But we have to demolish the
walls of hatred and we have to  build
bridges of friendship. This is what education
teaches usto do. The fact is that we
have to have a national policy in education
and We have to have a national language. We
have to adopt a policy on our national
language. I can give you the details of the
reforms that have to be carried out. I talked
about the language question. [ mentioned
about the regional language through
which we can impart education. Education is
the birth-right of every child and our education
should be vocationally oriented and it should
not be just degrees being handed over or gold
medals being banded over to the students.
Vocational education is the need of the hour. If
India
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has to be selfrelianl and self-sufficient— I
think every individual has to be self-reliant
and self-sufficient — education should be
vocationally oriented and the people should
not have to wait for the Government to give
them employment or a white-collar job. He
should be trained in such a way that he is able
to launch himself into the world. Of course,
the guiding hand of the Government, the par-
ents, the society is there. But. after all he has
to stand on his two legs. You can not give
props to anyone, be it individual, be it family,
be it city, be it the country or anyone. This
starts right from there, and I think the basic
need of the hour is vocational education. Even
if there are drop-outs, let these drop-outs
carve out a place in the society itself
meaningfully. Let them not indulge in anti-
social activities. The youth is the hope of
tomorrow. If children live on the road without
being cared for, they will fall into wrong
hands and wrong direction. It is this education
which will make them better persons. The
youth should be employed. I believe in the
dignity of labour. They should come out as
respectable citizens. (Time bell rings).

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA); We will
continue the Resolution on the next to next
Friday. Ushaji, you have taken 23 minutes
already. If you wish to finish in thiee minutes
you can do so. Or we shall take it to next . . .
(Interruptions) lions)

SHRI BUDDHA PRIYA MAURYA: So
many Members have to speak. Let it be
carried on the next Friday. (Interruption).

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA): The debate
will continue. If she wishes so,. . ..

(Interruptions)
st fra w7 @y o O OTERE ATE
¥ g, 99 faar o) SvEAw dwEE
fosfeqmer & 1% & ag 21 qwrg fo
i€ g% & 39 w1 mw w7 a0 7w,

[29 JULY 19833

and ether Business 322

oF wIEH1 &7 ey e w6t g
41 9T &, T G Ao 2, mw
§ amm wga g e fem wanz
97 FHFI IFAT AV WY & 7 warE
T2 & AME WY 9i7 92 %7 T Afwm
W AW TT | gEC wrEdT &
Z® ¥ ROT I 7 gET W AW
faaar )

2!

A7 T AT ;W E WA

TEACER (Wo (W) aromr
EIERT) © AT WRE, Wraw wiw g
@, o av St F Fofreeer g far
qT A% A A T 43 gu F IEA
Tg ATA ;A T G fap A1 MEAT T_T
w1 foieqms & qg s ot w9
T4 W R Qery HTAT WIfRo 91 )
w9 A1 T Hay #Y T

(Interruptions)

We will t£(g yp this Resolution again on the
12th August, 1983. Smt. Usha Malhotra will
continue. Now, I have to make an a-
inouncement.

ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT AND
OTHER BUSINESS.

THE VICE-CHAIRMAN (DR. (SHRIMATI)
NAJMA HEPTULLA); I  have to infor,
Memhers that the Business Advisory
Committee at its meeting held today, Uie
29th  July, 1983, allotted time for
Government legislative and other Busineg 4
follows-.



